
575    Oral Answers [ RAJYA SABHA ] to Questions 576 
t[THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS (SHRI 
DINESH SINGH): (a) to (c). By their Decree No. 
44416 of June 25, 1962, the Portuguese 
Government have ordered the Indian nationals 
residing in their colonies to leave the 
Portuguese colonies and have also taken 
powers to take over for custody the assets of 
these Indian nationals. The total number of 
Indians in the territory is 2,239. The 
Government of India have asked Portugal 
through the United Arab Republic authorities 
to rescind this Decree and extent necessary 
facilities to Indian nationals in accordance 
with the agreement arrived at between the 
Governments of India and Portugal in respect 
of repatriation of assets belonging to the 
migrants.J] 

INDIANS IN MOZAMBIQUE 

♦179. SHRI N. SRI RAMA REDDY: Will 
the PRIME MINISTER be pleased to state how 
many of the 2,000 Indians in Mozambique 
have so far sought entry into India? 

THE DEPUTY MINISTER m THE 
MINISTRY OF EXTERNAL AFFAmS (SHRI 
DINESH SINGH): Indian Citizens abroad do not 
reauire any special authorization to return to 
India. So far thirty-eight Indian nationals have 
returned  to  India  from  Mozambique. 

 
SHRI N. C. KASLIWAL: The hon. Minister 

has given the number of Indians who have 
been residing in Mozambique. May I know if 
there are any Stateless persons of Indian origin 
also? 

SHRI DINESH SINGH: We are not aware 
of any Stateless persons of Indian origin there. 

SHRI N. SRI RAMA REDDY: It was 
reported in the papers that nearly 2,000 
Indians were involved in Mozambique. Of the 
2,000 persons who were asked to leave 
Mozambique, only 38 persons according to 
the information of the Deputy Minister have 
returned to India. I would like to know as to 
what has happened to the rest of the Indians in 
Mozambique. 

SHRI DINESH SINGH: I mentioned just 
now that at our request the United Arab 
Republic Government have been good enough 
to send their First Secretary to Mozambique to 
see the  conditions   there. 

SHRI B. K. P. SINHA: May I know if there 
is any proposal to compensate these Indians 
deprived of their proper- 

JFor  supplementaries,      see      cols. 
575—578 infra. 
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ties with properties of Portuguese na-
tionals in Goa? 

SHRI JAWAHARLAL NEHRU:   No, 
Sir. 

 

 

SHRI T. S. AVINASHILINGAM 
CHETTIAR; Sir, could we have the 
English translation? 

SHRI DINESH SINGH: I mentioned 
that the children of Indian citizens living 
abroad can become Indian citizens 
according to the conditions laid down 
under our Constitution. So far as the 
Portuguese are concerned, under this new 
Decree that they hava promulgated they 
are not at the moment willing to accept 
these children as Portuguese subjects. 

SHRI P. C. MITRA: May I know the 
number of Portuguese nationals still 
residing in India and carrying on their 
business here? 

SHRI DINESH SINGH: I could not say 
that offhand. 

SHRI ARJUN ARORA: May I know if 
there is any scheme to rehabilitate these 
Indians returning to their motherland? 

SHRI JAWAHARLAL NEHRU: The 
question has not arisen yet. 

 


